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’Z;X [n THE CENTRAL ADMINISTRATIVE TRIBUNAL

. PRINCIPAL BINCH
NEw DEHI.

0.A. No.110/95

Ney Delhi this the gth day of September, 1997

> Hon'ble Smt,Lakshmi Suaminathan,Member (3)

[

1. Council of Scientific & Industrical
Ressarch( A Society registered under
the Societies Registration Act )
having its office at Rafi Marg,

New Oelhi,

2., National Physiczal Laboratory,
(A constituent unit of CSIR)
having its of fice atDr.K.S. Krishnan Marg,
New Belhi. :

(BY Advocate Sh.5.0. Adel ) v.. Applic ants

USQ ’ ~

1., Shri Kanuar Pal
R/0 qr.No.39, N.P.L.Colony,
. New Rajincer Nagar, Neu Delhi,

[

... Respondent

(None for the respondent )

| 0 R D E R (ORAL)
(Hon'ble Smt.Lakshmi Suaminathan, Member (3)

Notice yas sent on10.6.97 together with copy
to the rsspondent

of the order dated 4.6.97 pfgain notice has been
‘ to raspondent

issued/in pursuance of the orders dated 167,97 and

1.8,97. These have been returned and a?a:plageﬂ
4 / ’
{@ o : in parttC' file, It has bgen pointad out that the

postman has noted in Hindi that he has tried to serve

ﬁi?fyces again and again on Aifférent dstes on the 1
nespondant,ShrinKanuai Pal,but he has not <been able to E
do so as he is not found there, Lezsrned counsel for -
the applicants submits. that the respondent has

triad to avoid the servics of (PZ)the notices as -
evident’ prom.the att%ggts @ade Dy the Department of
-Post for sarvice of/Tribunalsnotices. He has also

draun attention to the Tribunal's order dated 20,5.96

in yhich it has besn stated by Shri P.L.Mimroth yho

e e ——— e -~




sy

——

>

D

{

had earlier filed his Vakalatnzma that he had no
instructions from his client, hen%e shri Mimroth -

rom
had sought permission to withdraw the case. Thereafter

none has bean appearing on behalf of the respondent.

Nong has appear ed euen"todéy, though I have yaited

till 12,30PM,

2. ' In the above circumstanc7s 3Fbth§9cige, it
aha oe he2ata,

. appears that the respondent has chosszn not to appeaf/

It is also relev ant to note that the'respondent has

not filed any reply after the DA was filed on 11.1.1985, i
In the circumstances, the ordar iz passed after )2 -

perusing the records and hearing the lsarned counsel for

the applic ants,

-

3. - The short issus in this case is that the

applicants have cancelled.-the allotment of quarter

No,39, type-B, N.P.L. Colony,New Rajinder Nagar, Nau
Delhi yhich was earlier allotted to the respondent.

vide order dated 14,7.92. The cancellation order has
on the ground :

been passad/that tha2 respondent has unauthorisedly

sub-let . ¥» the quarter, In tha order dat ad 14,7.92,

they had also intimated the respondent that he is

liable to pay penal licsancs fes @ # 1500/-PM for

occclpying the -qualter . - beyond the period of notica

i.e.10.,7.92. shri Adel,learned counsel relies on the

judgments of this Tribunal in similar cases(3es (i)

C5IR Vs. R.B.Lal (OA 2415/89 ) decided on 23.7.92; |

.
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(ii) CSIR Vs, Sat Pal (0A 111/95) decided on 1.8.95

(iii C3IR Vs, K.L.Magag {(OA 353/94 decided on 4,1.96

(iv) CSIR Vs,Bhura Rgm (-RevisionNMo,295/95 in OA No.

109/95) decided on 28.5.96, He also submits that the

Special Lzave Patition filed by ‘the respondent in
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OA 2415/89 on the ground that the Tribunal had no juris-

diction in ths matter has sincas bsen di smissed, Lgarned

cgunsel submits that the applicent continues in occupation
/Zuarter No.39,Type-8, N.P.L, Colony, New Rajinder Nagar

in spite of the cancellation order dated 14.7.22, In the
circumstances, the applicants have prayed that the
respondent be directed to vacate the staff quarter No,

33, type-8, N.P.L.quony,Neu Rajinder Nagar and to pay
arrears of penal licence fee @ R 1500/-P.M. w.e.f. 14,7,92
alongutth jntercst @ 12/-per annum on the outstanding

A\l

amountse

4, In the above facts and circumstancaes of the C ase,
this O.A. is disposed of uith a direction that the
fBSpondentlShall vacate the quarter No.39; Type-B, N.,P.L.
Colony within ons month i.e. on or bafore 10.10,87. For
the periocd g unautho:ised retention of the quarter from the

date of (J&)cancellation of ths allotment i.e, from 14,7,92
of vacation '

till date/the ressondent is liable to pay penal licence

fee @ 1500/-P.M, to tha applicznts as fixed by them under

the relavant rules, The claimfor interest is rejected.
_ P

S. 0.Ae allowed as above. No order as to costs.
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4 /
(smt,Lakdhmi Swaminathan )
Mamber (3J)




